Tripura Cooking Gas (Licensing, Control and
Maintenance of Supplies) Direction, 1986.
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h PART-I—-Orders and Notlﬁcations by theé Go

the ngh Court Govsrnment Treas
; Govculment of Tnpurd .
Duectorate 0F Food sand le Supphes :
_ L (C‘ml Supphes Sec) o
No. F. 61(15)'DCS/ '5,_ w # ‘Bated Agaltala Lhe 20th
. NOIIFICATION
£ . In exercise of thc pewels conferred- by Sub—pal‘aglaph '(8)“and { 1)3
ot paragraph 3 of the™. Tnpura Cookmg :Gag’ (Ll_ensmg, ;
Maintenafice of Supphes) Order 1985, the - Lic censing Authon
e lssues the followmg duectlons to: all the L1cencces “liamsl
7 1 bhort t1t1e and _mngr 1 ;
2. Identlty Badge — > b L S
Lvery. Llcencee o1 hlS 1ep1¢sentatlvs o
identity badge: ag may be' plOVl led by the oil
hours at.the place of:-his busmcss : dewn_

of wokmg gas at tlw consumer 5 1!;:81(16\ ce,

ot




_accmdancc w1th the format of thé_= 0il

" of stock refill with hig, anytime;

- be given a rehate of such amqunt (bemor the conponént of ‘transport, shal“gev' :
~included ‘in the. price ‘of a refill) as, .may ‘be: declared by tt & Oil: Corm

' clearly ‘mentioned” i the . bookmg,ﬁeglﬁtranon ! i,
- booking, , the licencse Sham issuef a bo»o&{mg‘ COupDn form the: coupon shouid" '

. booking, mgde. of c!shvery ‘and the: consumer- number shoulcl be-. clearly
.issues coupon. accmdmgly, he shall be bound to: male. dehvcry of “the refill

“directions. In evely- calerider. month: only one coupen-should beé lssued to-

~month on’any ground, what-so—aver

- number of bookmg shotld . be given in-each: month,

“ ;honle'dehvely bookmg as his transport capacity- pe; mits for reachmg the.
-r?_,rzeuﬂs to the. lﬁoldﬁl’iCe of :the, consiimers: -within th pec}fled Hmg.

_ with the order’
" B¢ made avallabie wetle Cuiisuimet. 1mmed1ateij after c:ﬂ(mg 4 :
& compf:nsatmn which ‘shall niog. be Jess than -oue hundled ruPees bt~ which’

drder fumber and- date of bookmgff

A Mode of dehvery —_—

(- The licencee shall supply 161111 «in th 1esulcnccs of the’
consumers such of imode-of dshvely may- be called “home dehvmy It fie
licencee cannot adke hoine dchvery or-the: consumer \does not opt. f
Itome.. dehvfeﬂy, the -licencee May: give delivery - of* refﬂl fl*om h]S godown
Such delwmy may be, called Ex—Godown delivery. " :

Provided that’ when & consumeu takes Ex—Godown dellvary he should-'

hom - Hme ‘to- time WhJLCh shoauld“b' n@t1f1e'd" by
T2 Agamst every. - ‘bokin

the modé
every! k«f'

be .approved- by ihe hcensmg Authonty, i the coupdn the, sefial number: of ¥

mentioned. If*the licences admits 4 ‘consumer " for “hdme- dehvely “and
within the fime specified and-in. accordance with the provision - of these

a cousumer - hawng double” - baxrel connection. The: hcencee shall not..
refusé to a consumel a coupon Wh1ch he fs. entltled to ror agr partlcular

Provided thét no fresh coupon. should be Issucd-unhfss dehve' _has beer. =1
made agamst e:a1her coupors and .no coupon f01 the same mionth 11'1 whlch
refill-has been delivatd should be- Jssued } -

(3) The rumber of cdupons issued and reflﬂ dehvcred 0 & GONSIHMEr,
in every calender month should, be inhaintained. 111'7a reglster and new sen 1

(4) The-liceiicee shall.admit- only such number of consumers for

< Delivery accmdmg 10 bookmb 01dcr T
Behvmy of sefill to the consmumels should be-gwen

o

in* accoruance
i LOﬁ‘ﬂnb " In case of Ex-Godown delivery thi refill should

Cht(,ﬂd io- 11vn? hL. dreﬁ Rupe:es T e

’
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b

. utilised for the following, month, T

- -that_the licerices has supplied refills-against a book.mg number without : -, '

s moenih. - Such dcfcned dehvsry of a 1ﬂf111 cannot be 1efusc

,,the Llcenslng ALthouty, as -aforesaid
.provistens of these- directions.. Bt

. numbers " of bookulg and the -daies thn refiills will be delwcr‘ed to- the -
~consumer against these serial” sumbers.” Coples of such ndtice shoild be -
= display in-the Board- wh*ch should bc hullg in-companies bookmg office. -/

g GE . + - : 25 L 5 B ] Thorhy v _

PROVIDED THAT LA ' s Pale
(1) I dchvary cannot be madﬂ WIth the tlme spec;lfled :‘aboye due

_cbnsumm
onn the g;ound that ‘the' L1(,ensmg Authmﬂy Has no ofdedl approval
Defetring the date of delivery iy the following month withoitt ‘approval of
- will ;amount’ to- contravention  of ihe i
dehvmy of refill- to tha ) cgnsumcrs_{j_.'--”

cazmot be dlscmltmued or_ 1efuscr* on any such- grﬂund

vial

(3) In case of dafeueri dehveny, the-, hccncee shall notify thr::w

so that it is visible to’ fhe comsymiers” A copy. of such notice should b&-
sent to the L1<:cn_4n;1g Authornty/a 1l Secrstary,i Food -and~Civil: Suppﬂie{s ;
for tnformation.- .Hoine® delivery in: relation tm,notlﬁed bookmg number -
shall be- made- Wi[h.m twcni.yfom hours f}iom 1]16 tnne 011 glwng the notﬂce

6. Umhsatlon of coupon’ 1n the followmET monm e
If the consumer does not tf\ke or. cannot be giveri dchvery.!
within the. bookmg monith the coupon 1ssued fm that mont_

Gf ri‘efifll—'f_f S
Shall be-‘ LY

- T The licencee ‘shall’ noi del:wer a reﬁII agamst a- bookmg numbexJ ‘
without deliv ‘ering or prasemng refills. against’ pmcedmg bookmg nutnker:
EXPUANATION —Ii any refill has: becn iissued : against ~any. particular

-booking number it. must be* presumed that the hccncee : 2

.. has. Supplied refills against " all the ~prior : booking®

" numbers-or he has preserved requu'ed number af refills
. for all the cnnsumexs of prior- boukmg, who have not’
- taken. dellvery if the aforesaid” presumptmn 15 dig-t: -
) -‘proved 1t wilt. a.mount to contravemxon of thesc d1rcc
- tions.” B Loel

5. (1) C‘ompemsatlon for., wpong dom ——If a,t arly tune 1t is. prov

supnlvmg or preserving - (for sunply “ofi; dcmand} reﬁlls 10 the customers ; B PR
of prior boomﬂg, lie: shall be liable to pay -t every ” .such; . customer B e g e

compensation ‘which sha]l ot be less 'iha,n ohie hundrcd rupeee but .vmch
may extend to ﬁva h"c"'"_", : . ; :

L




B consumer -and thé provisions -are ‘Withot
wmcches ‘under: the Esscntla.l Commochtl

‘ Authority or the Ofﬁcer,may.pas su'ch"

' bookmg

- booking. number. should  be specifically” mentioned. Entries- in . the” refi

namely —

sl ot gas by the mestry f Petroleum Goveuuncnt of Incha

(2) lee Licensing: Authonty o1 an Oﬁi_,__ 1-aut
on an’ applicdtion made by a consumier:or atybo ¥ - of
. netice to.the Licencee toshiow catise ag. oy
of such amount as may be spec,lﬁed m th
agamst hlm .

4

(3 Aftm gwmg’the 11cencee:--

prove that a licencee hag iiclated “thes rovmon— j
Telis liable to pay: compensauon “under® clause- §;; -wiil be: eno
consumer to submiit his booking t;oup@h‘and= t113~-R¢ﬁ11 delivery .ca
memo of another con.shlmer who has been g;wen rcﬁlls ms te. of

‘-.

(4) The awald of compcnsanon is only for the :wrong donc 0 3
t prejudlce to. any othel Iega}

.01 productlon of the .coupon, the hce:noec ‘shali-'on rece1pt of: the
price of a refill lissue ‘cash Memo and; make de]lvemy ‘of refill to the consymer:.
from the same place, Among other particulars in every ‘cash. . IMermo, the.

delivery card should-be made at the time of every-deliviy. - No- reﬁll? ho d:
be given unless refill delivery card is- produced along Wlth coupon

“10.- The 11ce11cec¢ha]l preserve: 10%; - Qf';' ,th__‘ 7
consignmient. from- the *Oil*. Companiés for tributi
pcrmus 10 be 1ssued by the Llocnsmg Aut,h,_rn y or any Offie

v him to such consumers as may. be 1nd1cated m the perml

cal.egory of. congun;ers O

(1) 1a1ge scalss/hca,vy Industu,es Whlc are aIlchd tosuse c ok

‘How'
(,ommmec lmmed_ m tcrms of
twe VNo P/1‘701 ‘

(m’} hollels 1estau;a11ts Nuwmg Hom
S estabhghmcms. 5 ol i

i

oltgmri
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Provided that such

0il Companies— _
{2) The scale of supplies to the

and (i) 2(ii) above ghall be decided b
guidelines given by the Government of

consumers, permits will be issued according to

' Tripura. Gazette; Exifaordinary Issue, June 6, 1987 A. D.

\. .

pernits shall be issued in consultation ‘with the

o . ~ Lk

permit holders referred to in (i). " .

y the licensing authority ' as per
India. - In - case of the existing

them immediately before giving these directions:

(3) Such_permits may

be issued
CApril, July and October, -

v

i

‘on. quarterly basis in January,
.. H. M. Choudhury
Licensing Authority
Director,

Food & Civil Supplies, Tripura.
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Printed at the Tripura GoVe.rﬂmeni Press, Agartaia.” .
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